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Hon.Mr. Justice s.R. sing h , v. c, 
Hon.Mr. s.c. Cha u be , A.M. ,.------ 

., 

Heard, shri A.B.L• Srivastava counsel for the 

applicant. 
This contempt application has been instituted 

· on the ground of alleged non compliance of the order 
dated k~xkxl2.ll.2003 passed by the Tribunal while 
disposing of o .A .No.465/98 in terms of fo.~lowing order:­ 

" Since we a re holding that there wa:~· · no j usti1 
fication for the respondents for making delayed 
pa yme nt, , applicant would al so be entitled to t!he 
cost of Rs.2 500/-. However., I have no power to 
grant any compensation, therefore., that relie:lf 
is rejected. Respondents shall compute the 
arrears to be paid to the applicant after cal­ 
culating the interest ~@ 9% w.e .f. May., 
1996 i.e. after 3 months from the date of his 
retirement till the date when he ~s actually 
paid the amounts, and pay the same to applicant. 
This exercise shall be completed within 2 months 
from the date of receipt of a copy of this order. 

The petitioner had earlier filed a contempt 

petition being c.c.A.No.39/04 alleging non compliance 
of the self sameorder. The said contempt petition 

came to be dismissed vide order dated 10th day of 

May, 2004 holding that "we are satisflied that the 
respondents have complied with the orders passed by 

the Tribunal in o .A .No.465 of 1998." 
Having heard the counsel for .t.he a ppl.Lca nt, , 

we are of the view that present contempt petition is 

not rraintainable. Having approached the Tribunal 
earlier in the contempt petition on the self same 

cause of a c t.Lo n , the applicant cannot be permitted 
to invoke the contempt. jurj.sdiction again in view 

·)'"~~~ 

of the findings ~a;t. .Ln earlier contempt petition 
't---:;:: (..,-· ~ 

~~ ~~lt~ m,-lr.el that the order of Tribunal 
had been complied with. 
petition is dismissed. 

~ 

Accordingly, the contempt 

A.M. 
~ v.c. 

/m.m./ 


